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IN·'IHE CENTRAL ADMIN!STRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR 

' 
. Date of crder: ·8th August, 200;1. 

OA No.514/1995 

Abdul Gaffar Khan s/o Shd Nisar Khan· r/o Lcco Colony, Q.No.603/D, 

Kot a I present! y post ea. as Serii ~r Trains Cl erk in the Qf fj ce of St ad on 

Maeter, Kota Division , Kota. 

' •• Applicant 

Versus 

1. Union of Indfa through ·the General .. Manager, .Western 

Railway, Churchgate, Bombay • .... __;:..· 

. 2. 

3. 

4. 

The 'Divisional ·R,ailway Manager (E), Western Railway, 

The· Senior Divisfqnal Operat:ing Manager (Estt.), Western 

Railway, Kota •. 
/ I J, 

Shd Oro Prakash Verros s/o Shri Ram Lal Vernia at present 

poste¢1· as Trains Clerk irt the office of Divisional 

Railway Man~ger, Kota. 

Respqndents 

Mr. Vi nod Goyal, 1 proxy counsel- to Mr. Virendra- Lodha ~ counsel for the 

applkant 

e·· Mr. S.S.Hasan~ counsel for respondents-

COR~.M: 

Hon'ble Mr. S.K.Agarwal, Judjcial Member 

' .Hon'ble Mr.A.P.Nagrath, Administrative Member 

ORDER 

·Per Hon'ble Mr. A.P.Nagra.th, Administrative· Member 

. 
,Applicant is aggrieve¢! with the panel. of Goods Guard 

scale Rs. 1200-2040 issued on 20.10.94 (Ann.Al'), in.which he do~s net 
. / 

- find a pJace. His plea is.that he has done well 1 in the.examina_tion but 
/ 

he has been declared failed while hie juniors have been selected. 



.. 
.. ~ 

2. The 'only ground taken by . the applicant to challenge this 

panel is that he haa done the written test.very well and there ~e no 

earth~y reason . fer his· narrie riot bejng placed in that panel dated 

24.10.94. He has stated that at the reievant time he wa~ .already 

working as S~nior Trains Clerk in the grade Rs. 1200-2040.and that the 
. . \. . . ' ,• 

panel . of GoOds Guard was. formed on f.he basis of senjority-cure-

suitability. on that plea he ·ccntenas that he· should have been placed 

in the pa'neL: Another gr¢und t~k.en by the applicant· is that for tne 

Selection Board for. Passenger Guards .atleast one member of the· 

4._ s;lection Board should be in the- JA· Grade·. 
. ':'-<'~· . . 

3. The J~arnea- counsel 
. \ 

for. the applicant adrrd tted th".t 
·' . 

'there was no other ground whkh c0uld be advanced :on behalf of th~ 
• • Q \, - -

applicant~ It. is also admitted.that panel was for the post_of Goods 
' ' 

Guard, so any plea raised ,'for. constitution of the panel for the post 

of Passenger Guard is irrelevant. 

4._ One's own notion of hj.s 'capabHities and· performance do 

not provjde a ground. for enforcing .a legal right. In selecUons or 

suitability tests one. hi?s to compete ·with other· eligible candidates 

e and p3SS the precribed examination. In the instant case,· adniittedly 
! . . . ·' . 

the applicant appeared in the. suitability test but failed. 'Ihere is 

absolutely no ground .whi<;h. could be considered in his fav?ur. 'Ihis 

application is totally aevoid of any merit. 
I 

5 • we, therefore, dismiss th,js application. No order as· to 

. costs. 
I 

t.,,f::> Q10 "-"~ l 
(A.P.NAG~ATH) . ~-•. (S.K.AGARWAL) 

. Adm. Member · Judl.Member 
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